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IN  THE  COURT  OF  THE  CHIEF  JUDICIAL  MAGISTRATE  : 
BONGAIGAON.

GR CASE NO. 682/2007.
U/S. 387 IPC.

             State of Assam
            --Vs--

               1. Sri Sadananda Singha.
2. Sri Mantu Ray.
3. Sri Rabin Ray.

 
Present:  Sri A.U. Ahmed, AJS.
              Chief Judicial Magistrate,
              B  ongaigaon  .

Name of the informant:
             Sri Sambhu Charan Barman,
              Son of Late Surendra Chandra Barman,
              Vill- Chaprakata,
              PS & Dist. Bongaigaon.
Advocates appeared:-
            For the Prosecution: Mr. T. Bhowmik, Asstt. Public Prosecutor.
             For the Defence: Mr. M.Kalita.

Argument heard on: 21-11-2013.
Judgment pronounced & delivered on: 21-11-2013.

                                      J   U   D   G   M   E   N   T

1.                        The prosecution case in brief is that, for the last few 

days  one Akash Thapa identified  himself  as  ULFA extremist  was 

making random call for demanding money of Rs.10,00,000/- from 

mobile Nos. 9864951304, 9435020066 and 9854033420  and on 

10.12.2007  said  Akhash  Thapa  and  one  Amir  vide  mobile 

No.9864565727 also demanded money on his phone and asked to 

deliver  the  money  at  Rakhaldubi  Petrol  Pump  at  3:30  PM. 

Thereafter,  the driver of  the informant while reached there by a 

Maruti car bearing registration No.AS-19/5815 to deliver the same 

and at that
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     Contd....P/2.

time police apprehended them.  The informant on that day to that 

effect  lodged  a  written  ejahar  with  the  Bongaigaon  PS  for 

registering  a  criminal  case.  On  receipt  of  the  written  ejahar, 

Bongaigaon PS registered a criminal case vide Bongaigaon PS Case 

No.485/2007 U/Ss.387 IPC R/W Sec.10/13 UA(P) Act. On completion 

of  investigation,  the  charge  sheet  was  submitted  U/S.387  IPC 

against the accused persons. Hence the prosecution case has come 

up.

2.                    On completion of appearance of accused person, copy 

was  furnished  to  him.  Having  very  carefully  gone  through  the 

submission of both sides as well as case diary, I have found prima-

facie materials U/S.387 IPC and as such framed charge accordingly 

against him. The aforesaid charge is read over and explained to the 

accused person to which he pleaded not guilty and claimed to be 

tried.

3.                       During trial the prosecution has examined only 

3(three)  prosecution  witness.  The  examination  of  the  accused 

person U/S.313 CrPC is dispensed with. The defence has examined 

none. Plea of defence is of total denial.

4.                    : POINT FOR DETERMINATION :

(a)Whether the accused persons put the informant in 
fear of death in order to committing extortion ? 

5.                    : DECISION AND REASONS THEREOF :
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                          I have very carefully gone through the arguments  

duly advanced by the Ld. Lawyers of both sides as well as evidence 

on record.  Let us see the evidence on record.
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3.

    

6.                   PW1 is Sri Shambhu Charan Barman who is the 

informant of  this  case.  He has stated in his testimony the same 

version as narrated in the ejahar. His cross-examination shows that 

he had not written the ejahar vide Ext1 and he could not say what 

was written in the ejahar.

7.                  PW2 and PW3 are the constables who have not 

supported  the  prosecution  case.   They  have  stated  in  their 

testimony that on instruction of IO they went to the PO. 

8.                    In the result, I find that the prosecution has 

failed to prove its case against the accused persons beyond 

all  reasonable  doubts.  Hence  on  benefit  of  doubt,  the 

accused  person  is  hereby  acquitted  from  the  charge 

brought against him and let him be set at liberty. The bail 

bond stands cancelled. Accordingly this case is disposed of 

on contest.

9.                     The Judgment is pronounced and delivered in the open 

Court on this 21  st   November, 2013   under my hand and seal of this 

Court.

                                                                                       Sri A. U. Ahmed
           Chief Judicial Magistrate,
                  BONGAIGAON.
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             Dictated and corrected by me……….                         

               Sri A. U. Ahmed
       Chief Judicial Magistrate,
               BONGAIGAON.

                           

                         *****


